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L The pregent petition has been filed by the petitioner as ani Operational
Cr&ditor praying for initiation of Corporate Insolvency Resolution Process of

thf Corporate Debtor for its inability te liquidate its debts.
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2. As per averments, the petitioner is engaged in the manufacture of
Paﬁ'ester PBT Chips and Poly Carbonates Resin products. At the request of
thg Corporate Debtor, they had been supplying goods from time to time

ungler various purchase orders placed on them. A running account was

majntained in respect of the transactions made. It is submitted that as on
28102.2019, a sum of Rs. 1,37,39,440/- was the outstanding amount which
wa‘ duly confirmed by the Corporate Debtor vide an Acknowledgement of

Debt of the same date. Subsequent to the acknowledgement and in a bid to '

reduce the liability, the Corporate Debtor has paid certain amounts, leaving

thd outstanding balance as Rs. 1,16,04,986/45. "

3. It is submitted that despite repeated request and reminders the
Cotporate Debtor has failed to pay this amount. A demand notice dated
13P4.2019 was served on the Corporate Debtor, both by email as well as
by "egiétered post, to which thege was no response. The Operational Creditor
ha# herefore filed the present petition which is in the required format and

is duly annexed with compliances under Section 9(3){(b) and 9(3)(c).
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Upon notice being issued through the process of the Bench, the

Cotporate Debtor failed to put in appearance and was proceeded ex-parte.
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The Opgrational Creditor has relied upon invoices and the statement

of account maintained in the normal course of business to corroborate its

suBbmissions and Corporate Insolvency Resolution Process of the Corporate

Debtor is directed to be initiated. Given the fact that there is no resistance

to

pre

cor

he present prayer made by the Operational Creditor, nor is there any
-existing dispute, the prayer made by the operational Creditor merits

sideration. Accordingly, the petition is Admitted. A moratorium in terms

of $ection 14 of the Code comes into effect forthwith, staying:

M/
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WB)A510{(NDJ2019 :
Ester Industries Pvt. Ltd. |

“la) the institution of suits or continuation of pending
suits or proceedings against the corporate debtor
including execution of any judgement, decree or order in
any court of law, tribunal, arbitration panel or other

authority;

(b)  transferring, encumbering, alienating or disposing
of by the corporate debtor any of its assets or any legal

right or beneficial interest therein;

e} any action to foreclose, recover or enforce any
security interest created by the corporate debtor in respect
of its property including any action under the
Securitization and Reconstruction of Financial Asseis and

Enforcement of Security Interest Act, 2002;
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{ci,rl the recovery of any property by an owner or lessor
where such property is occupied by or in the possession

of the corporate debtor.

Taa

Further, (2) The supply of essential goods or services fo
the corporate debtor as may be specified shall not be
terminated or suspended or interrupted during moratorium

period.

{3) The provisions of sub-section (1) shall not apply to
such transactions as muay be notified by the Central
Government in consultation with any financial sector

regulator.

(4) Further, the order of moratorium shall have effect
from the date of such order till the completion of the

corporate insolvency resolution process:

“provided that where at any time during the corporate
insolvency resolution process period, if the Adjudicating
Authority approves tﬁe resolution plan under sub-section (1)
of section 31 or passes an order for liquidation of corporate
debtor under section 33, the moratorium shall ceuse to have
effect from the date of such approval or liquidation order, as

the case may be.”
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/ The Operational Creditor hiss ¢
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18 not proposed tne name ¢f the IRP

100339 /2017 B/10043. Rmail
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09899021740, Resident of: v Delhi
NG83902 . Resident of: New Delhi, as the IRP. Her con '

of: New Delhi, as the IRP. Her consent be procured
and filed on record by the Operational Creditor, The QOuverational Creditor is
e By e | 3 o e L 2y ~f 3
dirgcted to depesit & sum of Rs. 2 Iakhs to meet the immediate expenses of
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RE. The same shall be duly accounted for by the IRP and shall be

reimmbursed by the Col o the Omerationg O )
nnbursed by the CoC w the Uperalional Creditor to be recovered pg CIR
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8. The IRF is directed to take such steps as are mandated under the
Code. move specifically under Sections 15, 17,18, nd file hig

Teport.

10. ‘Tocome up on 227 November, 2019.
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